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ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF NEW DELHI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 27.09.2016

NAME OF THE COMPANY: M/s. Navneet Garg V/s.M/s Xilon Trading Pvt. Ltd. & Ors.

SECTION OF THE COMPANIES ACT: 397/398
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None for the petitioner. Learned counsel for the respondent is present. What comes to the fore
from the perusal of the file is that the learned counsel for the petitioner was absent on the last date.
From his continuous absence today as well what gets revealed is that he is not interested in prosecuting

the petition. Therefore, the same is dismissed in default of the petitioner and shall be consigned to

records after its due completion.
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